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HON. SPEAKER: Motion moved:

“That the Bill to provide for protection of the interests of consumers and for the said
purpose, to establish authorities for timely and effective administration and settlement



of consumers' disputes and for matters connected therewith or incidental thereto, be
taken into consideration.”

... (Interruptions)

SHRIMATI PRATIMA MONDAL (JAYANAGAR): Madam Speaker, I rise to speak
on the Consumer Protection Bill, 2018 which was enacted originally in the year 1986.

Madam, the emergence of global supply chain, rise of global trade, and rapid
development of e-commerce have led to a new delivery system for goods and services
and also provided new options and opportunities for consumers. Equally it has
rendered the consumers open to new forms of unfair trade and unethical business
practices. ... (Interruptions)

Misleading advertisements, tele-marketing, multi-level marketing, direct selling, and e-
commerce have created new challenges to consumer protection that will require
appropriate redressal to prevent consumer detriment. It is, therefore commendable that
the Government has embarked on modernising the legislation on consumer protection
thus keeping pace with the changes in market to ensure fair, equitable and consistent
outcomes for consumers. ... (Interruptions)

Madam, Consumer Protection Bill, 2018 seeks to replace the earlier Act in order to
address the emerging consumer concerns in the present-day scenario. The Bill enforces
consumer rights and provides a mechanism for redressal of complaints regarding
defects in goods and deficiency in services.

Consumer Dispute Redressal Commission will be set up at the District, State and
national levels for adjudicating consumer complaints. Appeals from the District and
State Commission will be heard at the next level, and from the National Commission
by the Supreme Court. ... (Interruptions)

The Bill sets up a Central Consumer Protection Authority to promote, protect and
enforce consumer rights as a class. It can issue safety notices for goods and services,
order refunds, recall orders, and rule against misleading advertisements. The Bill has
several provisions aimed at simplifying the consumer dispute adjudication process of
the consumer dispute redressal agencies besides enabling consumer to file complaints
electronically. ... (Interruptions)

Madam, the Bill sets up the Consumer Dispute Redressal Commission as quasi-
judicial body to settle the dispute. The Bill empowers the Central Government to
appoint the members to this Commission but the Bill does not specify that the
Commission will have a Judicial Member. If the Commissions were to have members



only from the Executive, the principle of separation of powers may be violated. ...
(Interruptions)

The Bill confers power upon the Central Government to appoint, remove, and prescribe
conditions of service for Members of the District, State, National Consumer Disputes
Redressal Commissions. But the Bill leaves the composition of the Commission to the
Central Government. Madam, this can affect the independence of these quasi-judicial
bodies. ... (Interruptions)

The Bill sets up the Consumer Protection Councils at District, State, and national level
as advisory bodies. State and National Councils are headed by the Minister-in-Charge
of Consumer Affairs. But the Bill does not specify whom the Councils will advise. If
the Councils advise the Government, it is unclear on what capacity such advice will be
given. ... (Interruptions)

Madam, the Bill proposes severe penalty for the manufacturers and the service
providers for false and misleading advertisement including a fine of up to Rs. 50 lakh
and jail up to five years. However, the implementation process needs clarity. ...
(Interruptions)
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At this stage, Shri Ravneet Singh and some other hon. Members

came and stood on the floor near the Table.

What is misleading and who will define what is misleading? Explicit guidelines may
be required for ascertaining what is misleading and what is not.

Madam, the Bill states that penalty can be imposed on the endorser who could be
a celebrity. But the provision of imprisonment is not applicable to the endorsers. ...
(Interruptions) Celebrities are not liable to the jail term under this Bill and will also be
protected by the indemnity bond that they sign with the brand.

The Bill further states that penalty has to be determined as per the population,
the area affected by offences, frequency and duration of offences, vulnerability of the
class of persons likely to be adversely affected and the gross revenue generation from
the sales. ... (Interruptions) It states that no endorser will be liable to a penalty if he or
she has exercised due diligence to verify claims. ... (Interruptions)

Madam, there is no clarity on how an endorser can verify due diligence. This can
create regulatory loopholes and keep the celebrity out of the purview of the prescribed
penalty. ... (Interruptions)



Madam, on the one hand, this Bill has severe penalty provision for the endorsers
and on the other, it is giving them a route to get away because the clause of due
diligence will act in their defence. ... (/nterruptions) This clause appears to negate the
penalty provisions of this Bill and may not serve the purpose for which it has been
proposed.

Madam, the Bill puts the onus on celebrity to verify the correctness of claims
regarding the goods and services before endorsing the same. ... (Interruptions) If they
fail to do so, celebrities may be prohibited for making an endorsement of any product
or service for one year, extendable to three years for every subsequent contravention. It
will act as deterrent for a number of manufacturers when it comes not just to
communication but more importantly, adulteration of products. ... (Interruptions)

Madam, the other hurdle with implementation and the concept of misleading 1s
that there 1s no repository of information where the consumers or celebrities can verify
the claims. ... (/nterruptions) Where will the consumers go if they have a specific
query? Many consumers now do that on social media and some brands do respond. But
what is the recourse for consumers when brands do not respond? ... (Interruptions)
How can the consumer verify that what a brand is claiming is genuine. Even the
celebrities cannot verify the same if the consumer cannot do so. ... (Interruptions) A
formal reservoir of knowledge on products and brands would be necessary where the
consumer can verify the claims.

Lastly, Madam, considering the impact of celebrity endorsement on consumer,
consumer choices situation is more damaging in case of advertisement of food products
because this can impact on public health. ... (Interruptions)

Madam, some of the popular food and beverage high in salt, sugar or fat content
which have been endorsed by the celebrities including products like noodles, potato
chips and digestive biscuits, etc. some of these have often been positioned as healthy
food alternative. ... (Interruptions)

Madam, people tend to see only positives highlighted in any advertisement and
not the potential negative impacts. For example, for noodles, it is advertised as a
wholegrain food with real vegetable. Nowhere it 1s mentioned that instant noodles have
high salt and fat contents.

Madam, celebrities or endorsers may also not be able to understand the scientific
composition of the food products and the science behind the claims. ... (Interruptions)
Therefore, to deal with a situation like this, it may be a better option to ban the
celebrity endorsement completely. ... (Interruptions)

With this Madam, I, on behalf of my Party, support the Bill with the hope that
the hon. Minister will consider my points that I have raised here. Thank you.



SHRI TATHAGATA SATPATHY (DHENKANAL): Hon. Speaker Madam, although I
do not feel like speaking in this disturbance, it is very kind of you to have permitted
me. ... (Interruptions) I take this opportunity to just focus on one aspect of the
Consumer Protection Bill 2018. There is a saying in English that the proof of the
pudding is in eating. ... (Interruptions) But if you have not added sugar to the pudding,
then obviously you do not need any proof. In that breath, I would like to question the
very existence of this House. ... (Interruptions)

For example, earlier this week, the Government brought forward the New Delhi
International Arbitration Centre Bill. I was reading that Bill and the major reason
shown in the Bill for bringing it forward was that it was not functioning properly, so
the Government wanted to amend the Bill and amend the way it was working. ...
(Interruptions) Parliament passes laws; we sit here and we get various amendments and
various Bills and we pass all that. But do we have any post-legislative impact
assessment system in this country? ... (Interruptions) After we pass a law, is there any
such system? It is not against any party; it is not a political thing; but as a system of
governance, after a Bill is passed and a law is made, there is no post-legislative
assessment system 1n this country and we do not really come to find out what has
happened to the bills that we are passing. ... (Interruptions)

Take for example, the GST. Now, this Government has realized, seeing the colleagues
here in the well of the House and what the people have opined, that two things, first the
demonetisation and secondly GST, have actually crippled this Government, crippled
the political party and all the goodwill that they had gained in 2014 has been washed
away. So, it is a question of how we assess the work we are doing in this House. Now,
you have this agrarian crisis for which so many people are going overboard in different
States and everybody is vying with each other on loan waivers, not taking into account
how that is going to affect the economy of this country. ... (Interruptions)

As the hon. Minister just pointed out, this Bill is coming up in this House after a long
period of 32 years. We have no sunset provision in this Bill. Consumer rights is
something that needs updation at regular basis. ... (Interruptions) For example, the last
time this Bill was brought in, there was virtually no e-commerce happening in India;
you did not have Amazon; you did not have Flipkart; you did not have so many e-
commerce companies operating in this country. ... (/nterruptions) It is difficult to shout
above this lady. ... (Interruptions) I accept defeat. Hon. Speaker Madam, should I
continue or should I stop? ... (Interruptions)

HON. SPEAKER: You can speak; you don’t have to shout.

SHRI TATHAGATA SATPATHY : It is really difficult.... (Interruptions)



HON. SPEAKER: You speak with your speed and tone and we can hear it. Don’t give
ear to that. I can’t help it.

... (Interruptions)

SHRI TATHAGATA SATPATHY : The sunset system that [ was talking about is
required because certain Bills need regular updation. There should be a built-in clause
by which every five years the Bill would expire of its own accord. ... (/nterruptions)

Madam, I cannot do this any more. ... (/nterruptions)
HON. SPEAKER: This is not allowed. Please return to your seat.
... (Interruptions)
HON. SPEAKER: This is not proper. You cannot do like this.
... (Interruptions)
HON. SPEAKER: You cannot go to that seat. You can go to your seat.
... (Interruptions)
HON. SPEAKER: You do it but you go to your seat. This is not proper.
... (Interruptions)
HON. SPEAKER: You know it better. Sorry, this is not the way.
... (Interruptions)

SHRI TATHAGATA SATPATHY : Madam, [ want to put it on record that I have no
opposition to them. I empathise their cause. ... (Interruptions) 1 empathise with your
cause but this is not the way it is done.

Under the sunset provision I was speaking about, certain laws like the Consumer
Protection Bill, for example, would come up for a review in the House so that the
House gets to assess what has been the impact of the legislation that has been passed
here. ... (Interruptions)



Another objection that I have is this. The Minister said that this is a non-
controversial Bill. ... (Inferruptions)l do not agree that this is a non-controversial Bill
primarily because it deals with the district-level, State-level and the national-level
courts. You have a provision built into the Bill whereby you decide what are the
qualifications required to be a presiding officer and what are the qualifications required
to be a member of the court. ... (Interruptions) First of all, the Central Government has
tried to damage the federal system by taking up on its own shoulders all the powers of
the States. They are saying that qualification of every member — which means, district-
level, State-level, and national level — and presiding officer will be decided by the
Union Government. ... (Interruptions) They should see the light of the day. The light
of the day says that very soon they may have to change their seats. ... (Interruptions)
By the time that happens and some other party comes to power, you are creating an evil
and handing it over to a set of people whom you may not like. So, let it be made very
clear that you do not infringe on the federal structure. ... (Interruptions) The members
and presiding officers of district-level and State-level courts should ideally be
nominated by the State Governments; the Centre should focus only on the national-
level courts. ... (Interruptions)

The other objection that [ have — and which disturbs me- is that we are giving
power to the executive bureaucracy by leaving everything to rules. It should have been
built-in here in the Bill who can man and preside over these courts. ...
(Interruptions)Giving that authority to the Executive is a very wrong decision. I hope
that the Government would have the good sense at this stage — since they are seeing the
perils of upsetting the common man — first to build in a sunset provision in this law of
five years, after which this Bill should come back to Parliament for a re-assessment
and maybe amendments; and secondly to leave the powers to the States so that the
federal structure remains unharmed. ... (/nterruptions) Do not harm the federal
structure. Thirdly, do not give the authority to the bureaucracy. Clarify here in this Bill
what are the requirements. ... (Interruptions) If I want to come to Parliament, I have to
prove that I am more than 25 years of age and prove my qualification so that my
leadership has trust in me and believes that I fulfil the requirements. ... (Interruptions)

But here, we are not clarifying that. Similarly, for any job that you seek you have to
have some basic qualifications. That should have been built into this Bill and not
building that into the Bill is a huge mistake. I hope the hon. Minister will be sporting
enough, he is a free-minded and a very rational person, to take back the Bill and bring
forth a new Bill with amendments which addresses these issues. ... (Interruptions)

Thank you, Madam.
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SHRI RAHUL SHEWALE (MUMBAI SOUTH CENTRAL): Thank you, Madam
Speaker, for giving me the opportunity to speak on an important Bill brought by the
Government before this august House to protect the rights of consumers. I stand to
support the Bill, but I have some points for the kind consideration of the Government.

This Bill enumerates several consumer rights, among which, the first is the right
to be informed about the quality of the goods; the second is the right to be protected
against the marketing of goods which are hazardous to life; and the third is the right to
spread awareness amongst the consumers to ensure an informed healthy diet for the
people. To fulfil this objective, it is important to make the consumers aware of the salt,
sugar and trans-fat content with appropriate labels which indicate the level of these
ingredients in the packaged food items.

In addition to this, Madam, I suggest that colour codes must be used to indicate the
levels as high, medium and low on the packaged food items.

Unless this is done, consumers cannot make an informed decision about the goods they
consume. The Bill only addresses the issue of false or misleading advertisements, the
liability of product sellers and product manufacturers regarding the labelling of goods
in general ... (Interruptions).

So firstly, we need to make it mandatory for the manufacturers and sellers through this
Bill, to include the levels of salt, sugar and trans-fat failing which appropriate penalty



must be imposed. Only when this is included, we will truly respect the rights of the
consumers as given in the Bill ... (/nterruptions).

Secondly, the provision to constitute the Central Consumer Protection Council under
clause 3 of the Bill consisting of the Minister-in-charge of the Department of
Consumer Affairs as the Chairperson 1s supposed to be an advisory body. The Council
will advise on promotion and protection of consumer rights. I believe that it is
inappropriate for the Executive to be advising on the subject. Instead, experts must be
compulsorily appointed to the Council to perform the advisory function...
(Interruptions).

Similar is the case with the State and District Consumer Protection Councils where the
implementing authorities are to perform advisory roles. Further, the Bill does not
specify whom the Councils will render the advice to... (Interruptions).

The Bill proposes to establish Consumer Disputes Redressal Commissions at District,
State and National levels. These Commissions are guasi judicial bodies and they have
been conferred with the powers of a civil court. The Bill specifies that the
Commissions shall be headed by a President and will comprise two other members...
(Interruptions).

However, the Bill does not prescribe the minimum judicial qualifications of the
President or members, which is in contrast to the 1986 Act which specified that the
District, State and National Commissions shall be headed by a person qualified to be a
District Judge, High Court judge and Supreme Court Judge respectively ...
(Interruptions). The qualifications have been left to the Central Government to specify.
Madam Speaker, this amounts to excessive delegation of power. To maintain
separation of powers, it 1s essential to have judicial members in the proposed
Commissions and it should be clearly included in this Bill ... (Interruptions).

SHRI E.T. MOHAMMAD BASHEER (PONNANI): Madam, I thank you for giving
me this opportunity ... (Interruptions).

Madam, this Bill is much needed but I have my own doubts whether this Bill is
fully equipped for meeting the challenges arising out of the emerging global market,
supply chain, on-line trade and such other things. E-commerce is also developing but
in that area also I have my own doubts that the Bill is not sufficient to meet the
challenges ... (Interruptions).



Madam, even though we call the consumer as the king, he is exploited like
anything. They are cheated also in many ways. The Consumer Redressal Commission
at the district, State and at the national level is a good move. 1 welcome that
suggestion ... (Interruptions).

As regards misleading advertisements, it is a very important thing. A lot of
magical remedy advertisements are coming in a big way and the consumer 1s misled by
them. I hope the clause in this particular Bill may prevent such kinds of things...
(Interruptions).

Madam, inclusion of on-line products is also a welcome suggestion. A lot
of cheating is going on in this way also ... (Interruptions).

As regards negative side of the Bill, I have to say that the clause dealing
with the on-line fraud is not sufficient to meet the challenges. In the Digital Consumer
Insight Report, it is stated that a lot of cheating is taking place ... (Interruptions).

Madam, one clause is dealing with the warning of consumer health aspect
but I would like to say that there are a lot of loopholes in that clause. The
manufacturers can escape through these loopholes. The grievance redressal
mechanism should be strengthened to avoid delays ... (Interruptions).

Towards the end, I would like to say that the consumer must be able to fight cases. It is
a process of delay now. An illiterate person may not be in a position to arrange lawyer
for this ... (Interruptions).

Finally, selling of goods after the expiry date is also a problem. Unfortunately, a poor
consumer is not in a position to understand that. All these things have to be included in
that. Only then, this Bill will be a perfect one ... (Interruptions).

In the end, I would like to say that it is not meeting all the challenges ...
(Interruptions).

DR. P.K. BIJU (ALATHUR): Madam Speaker, thank you for giving me this
opportunity to participate in the discussion on this Bill.

Madam, India is a consumer country. We have 130 crore people and is the second
largest market in the world. This Bill seeks to replace the Consumer Protection Act,
1986. The Bill seeks to enforce consumer rights and provide for a mechanism for
redressal of complaints and correct deficiencies in goods and services. According to



one of the provisions of the Bill, a Consumer Dispute Redressal Commission will be
set up at the district, State and national levels for adjudicating consumer complaints.
According to the 1986 Act, a Supreme Court judge at the national level, a High Court
judge at the State level and a District judge at the district level was made a part of this
mechanism. But according to the provisions of the Bill the presence of the judiciary
has been completely changed.

We all know that the RBI 1s presently headed by a historian, but in case of consumers,
the Commission 1s sought to be headed by a Government servant. I doubt 1f that will
provide a proper remedy for complaints made by consumers. I would like to raise this
issue that the presence of people from the judiciary is very much necessary in different
Commissions for common people to get justice and benefit.

The other point is about online trading. The volume of online trading is
increasing every year. What steps have been proposed to control this market? How
does the Government propose to protect consumers from frauds in the online market?
How can online trading frauds can be detected and how can the rights of consumers be
protected? No such provision to control online trading is visible in this Bill.

With these words, I support the Bill.

Thank you.
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ADV. JOICE GEORGE (IDUKKI): Thank you, Madam for permitting me to
participate in the discussion on the Consumer Protection Bill, 2018. ... (Interruptions)

Madam, this Bill is intended for protecting the interests of the consumers. ...
(Interruptions) The Central Consumer Protection Council 1s also envisaged under this
Bill. Now, we have the Consumer Redressal Forum at the District Level, the State
Level and the National Level that includes the judicial members and also the other
experts. ... (Interruptions) The provisions of this Bill are such that the entire
responsibility 1s going to be vested in the executive functionaries.

Judicial expertise is also lacking in this Bill. ... (/nterruptions) That may be an
impediment for the National Consumer Protection Council in the discharge of its
duties. ... (Interruptions)



Another issue 1s mediation. ... (/nterruptions) Now the major problem which we
are facing is the delay in disposing of the cases filed before the three-tier system and
that is also a menace. ... (/nterruptions) Now, with the introduction of mediation, I
have got my own genuine doubt as to what extent mediation can help in redressing the
grievances of consumers, because on the one side, the poor consumer is there and on
the other side, the businessman and producer are there and they have got their own
mechanism to safeguard their interests. ... (/nterruptions) So, we will have to provide
some safeguards for protecting the interests of consumers. ... (Interruptions)

I would like to highlight another issue and that is the issue of delay. ...
(Interruptions) In case of delay, we will have to fix the responsibility on the National
Consumer Protection Council. ... (Interruptions) Whoever is responsible for the delay
in disposing of the case should also be penalised. Then only we can achieve the real
purpose of this Bill. ... (Interruptions)

With these words, I support the Bill. ... (Interruptions)

SHRI N.K. PREMACHANDRAN (KOLLAM): Madam Speaker, I thank you very
much for giving me this opportunity to speak on this very important Bill and I fully
support the Bill. ... (Interruptions)

While I support this Bill, I would like to make an observation that this Bill is not
strong enough to address the situation which is prevailing in our consumer market. ...
(Interruptions) The Consumer Protection Bill, 2018 is still weak and needs fine tuning.
This 1s my first submission. ... (Interruptions)

The Consumer Protection Act of 1986 was a revolution legislation made by the then
Government and definitely it has got its own impact in the consumer market. ...
(Interruptions) But if we examine the last 31 years of experience in implementation of
the Consumer Protection Act, 1986, the Act is being diluted every day. ...
(Interruptions) So, we have to address that situation also. ... (Interruptions)

I have practised in the District Consumer Disputes Redressal Forum, State Consumer
Disputes Redressal Commission and even in the National Consumer Disputes
Redressal Commission. ... (Interruptions) All legislations are made for the purpose of
redressing the grievances of consumers in an easy way. ... (/nterruptions) But
unfortunately, even after the formation of the District Consumer Disputes Redressal
Forum, State Commission as well as the National Commission, the time consumed 1n
disposing of the cases is too much. ... (Interruptions) Therefore, the very purpose of
the Act is not being served even though we have formed an alternative mechanism for
dispute resolution. ... (Interruptions)



So, my suggestion is that the procedure has to be further simplified because now the
District Consumer Disputes Redressal Forum, State Commission and the National
Commission are functioning like any other court. ... (/nterruptions) The entire
procedure of a judicial court 1s being followed in these consumer forums also. ...
(Interruptions) Therefore, I would like to suggest that the procedure should be
simplified.

Then, still in this Bill, the delay or deficiency in rendering of services for rectifying the
default or deficiency is not being addressed. ... (Interruptions) Here, in this Bill also, a
company is responsible for rectifying the defect as well as rectifying the deficiency. ...
(Interruptions) But unfortunately, even when you are replacing the original Act of
1986 by a new Act, responsibility for rectifying the defect is not being fixed on the
company concerned. ... (/nterruptions)

My final point is regarding misleading advertisements. ... (Interruptions) In this
connection, I would like to cite the Report of a Global Information Services Company
called Experian. ... (Interruptions) The Report says that 24 per cent of the consumers
in India experience online fraud. ... (/nterruptions) Nearly one in four Indians have
directly experienced fraud while transacting online. ... (/nterruptions) This 1s a new
report which has come out. ... (Interruptions) Another report which I would like to cite
1s Digital Consumer Insights, 2018. ... (Interruptions) It says that as brands and
consumers are looking for easier ways to buy and sell products online via mobile
services, the opportunity for online fraud is escalating simultaneously. ...
(Interruptions)
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The online trading is increasing like anything. Simultaneously, in proportion to
the amount of online trading, the online fraud is also increasing.

Though this is a replacement of the original Act by a new Act, unfortunately, this Bill
1s not sufficient and fit to deal with the situation by which the escalating fraud can be
curtailed or prevented. So, the unethical and unfair trade practices should be controlled
in the light of the online trading; and responsibility should be fixed ... (Interruptions)

HON. SPEAKER: Please conclude, now.
SHRI N.K. PREMACHANDRAN : Madam, I am just concluding.

For example, in the case of defamation, libel or slander, whichever newspaper or
television channel publishes it, they are also held responsible for defamation.



Similarly, a film actor or a celebrity, who 1s making some misleading advertisement to
the public, should also be held responsible for what he has done ... (Interruptions)

In the end, Madam, I would once again appeal to the hon. Minister to kindly look
into all the facts and make the law more stringent and punitive so that the unfair trade
practices and unethical trade practices can be curtailed to the maximum extent ...
(Interruptions)

With these words, I conclude. Thank you very much.

HON. SPEAKER: Now, the hon. Minister.

... (Interruptions)
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HON. SPEAKER: The House will, now, take up the Bill for consideration. The
question is:

“That the Bill to provide for protection of the interests of consumers and for the said
purpose, to establish authorities for timely and effective administration and settlement
of consumers' disputes and for matters connected therewith or incidental thereto, be
taken into consideration.”

The motion was adopted.

... (Interruptions)

HON. SPEAKER: The House will, now, take up clause-by-clause consideration of the
Bill.

Clause 2 Definitions

HON. SPEAKER: Dr. Shashi Tharoor — Not present.



Shri N.K. Premachandran, are you moving your amendments to clause 2?
SHRI N.K. PREMACHANDRAN (KOLLAM): Yes, Madam, I beg to move:
Page 2, line 3,-

after “gas,”

insert “gestures, art forms,”. (8)

Page 2, line 9,-

after “Central Government”

insert “or a State Government”. 9)
Page 2, line 21,-

after ‘“‘a consumer”

insert “or a person duly authorized by the consumer”.
(10)

Page 2, line 35,-

after “‘defects”

insert “or any delay or deficiency in service in connection with rendering service for
rectifying the default or defects”. (11)

Page 2, line 37,-

after “‘any”



insert “delay or”. (12)

Page 3, line 23,-

after ‘“‘commercial purpose”

insert “other than a capital investment of not more than 25 lakh
rupees’’. (13)

... (Interruptions)

HON. SPEAKER: I shall now put amendment Nos. 8 to 13 to clause 2 moved by Shri
N.K. Premachandran to the vote of the House.

The amendments were put and negatived.
HON. SPEAKER: The question is:
“That clause 2 stand part of the Bill.”
The motion was adopted.
Clause 2 was added to the Bill.
Clauses 3 to 5 were added to the Bill.

... (Interruptions)

Clause 6 State Consumer

Protection Councils

HON. SPEAKER: Dr. Shashi Tharoor — Not present.

The question is:



“That clauses 6 to 14 stand part of the Bill.”
The motion was adopted.

Clauses 6 to 14 were added to the Bill.

Clause 15 Investigation wing
HON. SPEAKER: Dr. Shashi Tharoor — Not present.
The question is:

“That clause 15 stand part of the Bill.”
The motion was adopted.
Clause 15 was added to the Bill.

... (Interruptions)

Clause 16 Power of District Collector

HON. SPEAKER: Dr. Shashi Tharoor — Not present.
The question is:

“That clauses 16 and 17 stand part of the Bill.”
The motion was adopted.

Clauses 16 and 17 were added to the Bill.



Clause 18 Powers and functions

of Central Authority

HON. SPEAKER: Dr. Shashi Tharoor — Not present.
The question is:

“That clauses 18 to 20 stand part of the Bill.”
The motion was adopted.
Clauses 18 to 20 were added to the Bill.

... (Interruptions)

Clause 21 Power of Central Authority to issue
directions and penalities against false

or misleading advertisement

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Madam, I beg to move:

Page 15, line 14.-



after “which”

insert “shall not be less than ten lakh rupees but which”.

(15)

Page 15, line 24,-

after “which”

insert “shall not be less than ten lakh rupees but which”.

(16)

HON. SPEAKER: I shall now put amendment Nos. 15 and 16 to clause 21 moved by
Shri Adhir Ranjan Chowdhury to the vote of the House.

The amendments were put and negatived.
... (Interruptions)
HON. SPEAKER: The question is:
“That clause 21 stand part of the Bill.”
The motion was adopted.
Clause 21 was added to the Bill.
Clauses 22 to 31 were added to the Bill.
... (Interruptions)
Clause 32 Vacancy in office of members

of District Commission

HON. SPEAKER: Shri Adhir Ranjan Chowdhury, are you moving your amendment to
clause 327



SHRI ADHIR RANJAN CHOWDHURY : Madam, I am not moving my amendment.
HON. SPEAKER: The question is:

“That clauses 32 to 71 stand part of the Bill.”
The motion was adopted.

Clauses 32 to 71 were added to the Bill.

Clause 72 Penalty for non-compliance

of order

HON. SPEAKER: Shri Adhir Ranjan Chowdhury, are you moving your amendment to
clause 72?

SHRI ADHIR RANJAN CHOWDHURY : I am not moving my amendment.
HON. SPEAKER: The question is:
“That clauses 72 to 87 stand part of the Bill.”
The motion was adopted.
Clauses 72 to 87 were added to the Bill.

... (Interruptions)

Clause 88 Penalty for non-compliance

of directions of Central Authority

HON. SPEAKER: Shri Adhir Ranjan Chowdhury, are you moving your amendment to
clause 88?

SHRI ADHIR RANJAN CHOWDHURY : I am not moving my amendment.

HON. SPEAKER: The question is:



“That clauses 88 to 99 stand part of the Bill.”
The motion was adopted.

Clauses 88 to 99 were added to the Bill.

Clause 100 Act not in derogation

of any other law

HON. SPEAKER: Dr. Shashi Tharoor — Not present.
The question is:
“That clauses 100 to 107 stand part of the Bill.”
The motion was adopted.
Clauses 100 to 107 were added to the Bill.
Clause 1 was added to the Bill.

... (Interruptions)

ENACTING FORMULA
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HON. SPEAKER: The question is:

“That the Enacting Formula, as amended, stand part of the Bill.”



The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Long Title was added to the Bill.

... (Interruptions)

HON. SPEAKER: The Minister may now move that the Bill, as amended, be passed.
oft IMFIART IrIaTe : H TR SRl &
“fob faeraes o1 gyr Fferd uild fobar smq| »

HON. SPEAKER: The question is:

“That the Bill, as amended, be passed”.

The motion was adopted.

... (Interruptions)
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At this stage, Shri S.P. Muddahanume Gowda and some

other hon. Members went back to their seats.



